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/

ORDER (ORAL)

Justice S.K.Dhaon: f

Under the directions of this Tribunal dated 29.9.92,
the respondents were required to pay to the petitioner the
arrears of Death-Cum-Retirement Gratuity together with interest
@ 12% p.a. thereon. The payment had to be made within a period

of three months from 29.9.1992.

2. Indisputably, the ' entire amount payable to the
petitioner towards Death—Cum—Retireméﬂt Gratuity  has Dbeen
paid and that sum comes to Rs.29040.However, Rs.2546/-only
has been paid towards interest. Counsel for the petitioner
states that the total interest payable is R$.5800/—. Therefbre,
there is a sﬁortfall of Rs.3254/-. Shri Romesh Gautam,learned
counsel for the respondents concedes, that/xihe stand taken
by the respondeﬁts that interest becomes payable from the

date on which the petitioner vacated the official quarter

is not accepted; the interest payable to the pefitionef
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will be Rs. 5800/-.

3. We are informed at the Bar by the counsel for

the réspbndents that the pétitioner has not <cleared .the
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arrears of rent/daméges. He has also not cared to pay the
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electricity and -water charges.' Shri Gautam urges that it
is not a fit case where we shouid insist upon the payment
of arfears of interest viz. Rs.3254/- by thé respondents.
We are inclined to agree with this submission. The petitioner
shali either pay in cash, the entire amount of érrears of
rent/damages‘ inéluding_ the electricity and water charges
or 1t will be open to the respondents to adjust the said
arrears w&ﬁ.the remaining aﬁount of Bs.3254/—.'1f any balance-

remains, the same  shall be paid {y° the petitioner within

-a reasonable period. We reserve the right of the'reépondents

to recover the balance of the arrears from the petitionerl
by taking recourse to such proceedings as are admissible

under the law.

4. : With these directions, this contempt petition

is disposed of. Notice issued to the respondents is discharged.

A

No costs.
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